& I TEM NO. 1 COURT NO. 5 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).7951/2008

(From the judgenent and order dated 18/03/2008 in CRLA No. 1166/
2000 of the H GH COURT OF MADRAS)

ARULMANI & ANR. Petitioner(s)
VERSUS
STATE TR I NSP. OF POLI CE Respondent ( s)

(Wth appln(s) for permission to file additional docunents and
of fice report)
(FOR FI NAL DI SPOSAL)
W TH
SLP(Crl) NO 3275 of 2009
(Wth application for exenption fromfiling OT.)

Dat e: 27/10/2009 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR, JUSTI CE H. L. DATTU

For Petitioner(s) M. K B. Sinha, Sr.Adv.
(in SLP(C)7951/08) M. P.V. Yogeswaran, Adv.
Dr. R N Upadhya, Adv.
(in SLP(C)3275/08) M. S. CGowt haman, Adv.
M. A Venayagam Bal an, Adv.
For Respondent (s) M. R Shunmugasundaram Sr. Adv.

Ms. Prom |l a, Adv.
M. S. Thananj ayan, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
Leave granted.
The i mpugned judgment is set aside, the matters
are remitted to the Madurai Bench of the H gh Court and
the appeal s are disposed of in terns of the signed order.

(A S. BISHT) (NEERU BALA VIJ)
COURT MASTER COURT MASTER
(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO 1957  OF 2009
(Arising out of SLP(Crl.) No. 7951/2008

ARULMANI AND ANR. APPELLANT( S)
- VERSUS:
STATE THROUGH | NSPECTOR OF POLI CE RESPONDENT( S)
W TH

CRI M NAL APPEAL NO 1958 OF 2009
(Arising out of SLP(Crl.) No. 3275/2009)
SAS|I RKAUMAR APPELLANT( S)



: VERSUS:

STATE THROUGH | NSPECTOR OF POLI CE RESPONDENT( S)

ORDER
Leave granted.
These cases were transferred fromthe H gh Court of

Madras to the Madurai Bench of the Madras Hi gh Court.

Lear ned seni or counsel appeari ng on behal f of

Appel l ants has drawn our attention to Annexure P-3 at Page

130 of the SLP Paper Book in which it is nentioned that at

the request of the parties, the natter was adjourned to
26.3.2008. It is submtted by the | earned counsel for the
appel I ant that though the hearing of the case was adjourned

to 26.3.2008, but the matter was sonehow finally heard on
17.3.2008 and the Madurai Bench of the Madras Hi gh Court

passed the inpugned order on 18. 3. 2008.
-2-

Learned counsel for the appellant subnits that the
hearing of the case was preponed wi thout notice to the
appel lant or his counsel. There is no satisfactory reply to

this frontal allegation by the respondent(s).

In this view of the matter, in consonance with the
principles of natural justice, we are constrained to set
asi de the order dated 18.3.2008 passed by the Madurai Bench
of the Madras High Court, renmit the matters to the Madura
Bench of t he Hi gh Court and direct t hat t he crimna
appeals be listed for hearing after giving notice to the
parties.
It is stated that the appellants are in jail for a
| ong peri od. In this view of the matter, we request the
Madur ai Bench of the Madras Hi gh Court to dispose of the

crimnal appeals as expeditiously as possible.



These appeal s are accordingly di sposed of.

(H L. DATTUY)

New Del hi ;
Cct ober 27, 2009.



